
Central Administrative Tribunal
Principal Bench

Nsu Delhi

R.A. 268/97
in

O.A.1495/91

This the 20th day of Noyefab8r,1997,

HON«BLE DR. DOSE P. VERGiCSE , VICE-CHAIRS AN(3) ,

HON«BL£ SHRI N. SAHU, FiEPIBER(a),

Srot.Amini Rajan
U/o Sh, K.R. Rajan l^air
R/0 1183, Sector 37
Noida (up), Review PstitianBr
(By applicant in person)

Versus

5 1, Union of India
< through Secretary

to the Govt. of India
Plinistry of Oefebce,
OHQ P.O. Nsy D0lhi-11OO11,

2. Joint SecrBtary(Admn) & CaO
Ofifice of the Chief Admh.OCficer
C«II Hutments, Dalhousie Road
DHQ PQ, New Delhi.

3. Shri K,^S. Dhingra
Ex-Sa®ior Admn,Officer
Legal Cell, Office of CAO
Ministry of Defence, Neu Delhi

4. Sh, Rahul Singh
S/o Sh, R.N. Singh

i-, R/o a-210, Pandara Road
New Delhi. Respondents

(By None)

.QROERCOral^

By Hon*ble Dr.Jose P.Verohaae yVC(J't

This Rsuiey Application has been filad

against an. order passed by this Tribunal's dated

14*1 2« 1992 in OA-1495/91 ^ This rsvieu is being
filad after about 5 years and ya d© . not intend
to issue notice for the reason that the petitioner
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has already filed an OA-ISSS/g? ^[lid the same

is pending and it is stated that the substantive

prayer in the OA, if allouedf will take care of

the grievance nou being raised in this RA itself»

It is stated that in vieu of the order passed in

OA-1495/91 in Rahul Singh's case the petitioner

has become couch junior in the seniority list.

By granting a liberty to raise this issue in the

pending OA* the Revieu Application is dismissedo

No order as to costs,

M—'
. (N. SAHU) (OR.DOSE P.UtRGHELSE)
• RB 11(A) VC(3)


